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T Union of India ﬂ":mugﬁ ﬁm Secrefam ﬂmlsﬁy of Rfal'f\uay
House, Rail Bhawan, New Delhi.

ol

2. Divisional Railway Manager, East Central it (Bihar),

3 (Sginfar Oivisional Finance Manager, East Cmtran‘ Ranay. Samasf-‘pt.rr
har).

4. Divisional Personnel Officer, East Central Railway, Sarnasﬂpur (Bihar).

... Respondents
{By Advocate:. Snn J.P. Tripaihni)

ORDER
By Mr. Ashok S. Karamadi, J M
Heard Shn B.B Sirohi, learned counsel for the applicant and Shri J.P.
Tripathi Panel counsel for the Raiiway.

2, The grievance of the applicant is that even though he made a
representation to the respondents dated 14.11.2006 produced as Annexure 5.
Respondents have not passed any order on the said representation. The applicant
has said the reasons for grievance about the ciaim made in the said representation.
Having regard to the earlier order dated 7.2.2002 passed by this Hon'ble Tribunal in
O.A. NO.737 of 1994 and O.A. NO.1132 of 2003 dated 1.3.2005.

3. Having regard to the submission and pleadings on record, we thought it just
and proper to direct the respondents to pass speaking order in accordance with
faw, within a pernod of four months from the date of receipt, a copy of the order.

No costs.
Member-J

Member -A

Manish/-
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